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to circiimatnni’os wliich Iiiid pfigsod
away ; but liedi I not tliink it iiecossiiry
t ‘> pn'ss liis objoctioiis. mid lie was well
content to allow tlio Si'ctioii, in wliicli
this Clause was contained, to remain
as Hettlod by (ho Conimitteo. Tliero
could bo no doubt that the Section
itself would greatly sli'on^tlien the
hands o f the Executive (}y\’(>rhnicnt,
and that it was a great ini| rovenient
to the liil!. lie  regretted the aiif^ry 
I'eeliii'TS to which the discussioua iip(jii
the Hill had given rise. He hoped
that tinio would pi'oduee its usual
elleiit ii[)on tliein, and lie eiite-ftained
u fOii(ident ex|)ectatiou that, when it
was found that the prai^tical working c f
the Bill really all'orded i o jjpasonablo
ground o f coni[)hiiut to respectaMe
people, to whatever section o f ho c in- 
inunity they might btdong, the con­
viction would spread rapiilly and so n 
b(!coiUB general thiit;, in scuttling tho
Hill, as it now fUialiy stood, the Coun­
cil l i d  act d wisely, judiciously, and

j  ustly.
T h e  VICE-PRESIDEiSrT said, ho

felt much obliged to the lIouoral)le
Member for his remarks as regarded
himself. JEe (the Vice-Pr'sident)
co'isidcrod it his duty to assist this
Oimncil, «B  far as lay in h 'S  power, in
preparing und passing l .ws, and al­
though he might be out-voted on ]>ar- 
ticular Clauses, and was thereby ])re- 
veiited from voting for tho third read­
ing o f tho Bill, he still considered it
his dut.y to assist tho Council in nuik- 
ing it as complete as poasiblo in other
respects.

The (piestion being put, tho C ou n ­
cil divided :—

Ayet 5. 
IWr. S oo iieo
M r . F orueB .
J lr . l la r in g to n .
M r . VVilxoM.
S ir  B iir tla  F roro .

Non 2.
S ir  M o n la iu it  W e lls
'J’ lio  V ic e -P r e s it lc u t .

So the Motion vrna carriod, and the
Bid read a third time.

Mi{, 11 .\R 1N «T ()N  tlien moved
that Sir ^(artle I'rere bo reiiuested to
talje tlic Hill to the Guveiuor-Uenorul
fur Ilia asSent.

Agreed to.
Mr. Jlavinytoji

r O S T P O N E D  O R D E R S .

Tho following Orders of tho
wer t postponed :—

Tho Committee o f the wholo CoU"'
cil on tho Hill “  ndating to the trau® 
porlation of (^nvicts.”

The ('ommitiee of tho whole
cil on the Hill ‘ ‘ to indemnify
o f (ioveriimeufc and other po'soi';*’  ̂
respi!Ct of lino-t and co iitr ih u ti'” '̂  
levied, and acta dono hy thorn
tho late disturliancea.”  l

Tiie (Jouiu îl ailjoiirnod at 4 o’d
on tho Jlolioii i/f Sir Hurtle

Suiurdai/, July 21, 1800.

P U E S K N T  :

T he l lo i i ’ b lo tlio C h io f Justice,

ill tliu Clmir.

I lin  I 'x o e l lo n c y  t lio
r< )m m ;iii(lB r-iu -C liie f,

l l o n ’ b lo  S ir  H . B . E .
Ki'ei'B,

R t  IJuii’ b lo  J . W i ls o n ,

II. B. Hiii’iuiit""’ 
E-stl-,

H. l.' orl>es.
auil ^

A. S coiioa , Ks'l’

AR.M3 ANJJ AMMUNITION''

T u b  VI CE-PKKSl DENT _ re^ ,'‘
Message, informing tho ‘ ,,..,1
Council that tho Go'ernor-t>“' ‘̂  jy 
hud assented to the Bill “
the manufacture, importation, in>‘ fyf 
o f  Arms and Ammunition,
regiiiat iig tho riglit to riii'
tho same, and to givfl power ot 
iiig iu certain o.isos,”

I N r O M E  T A X .
tlio

Tiin C LE R K  presented to
Council a petition I'rom proi” *̂  jn 
o f permanently settled
JJengal, ikdiar, and Orissa,
Hill “  fur imposing l>>utios «'* .̂ ,,1*
arising from Pioperty, f̂iat
Ti'ades und Olliros,”  a n d  stat̂ =‘ jy
it was aimilur to thoso “
printed.

POLICE (PHESIDKNOY
S T R A I T S  S h T T E E W E N

T jie c l e r k  reported ihft*- jjjO
r e c e iv e d  u  c o iu m u u ic u t iu u

l)i"‘
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Depftrtiiiont, aubraitting a report
the Bombity Government on tbo

of A ct X I r i  o f 1856 (for
of' p̂ tlie Police o f the Towns

^“Icutta, Madriis, and Bombay, and
>e sevg,,ĝ l o f the Settlement

of Wales’ Iflaud, Singapore,
'“'^,Malaeoa.)

FORRES moved tlint the
O V e  n . , m , ............. t . .  — 1-,----------A&bo ?“ '**'"uiiication be referred to

aiiiA 1 Committee oa tlie Hill to
that Act.

Agi'eed to.

INCOME TAX.
fpj.

tlig ‘®,Order o f the Day being toad for
C'oj, ••“ “ I'ned Committee o f  the whole
1)^1 oiv the Bill “ for imposing
PfuP®* Profits nrising from Property,
the Trades, and Olfioes,”
Ooiii, resulvod itself into a
tion the further considera-

tlvH Hill.
by |i® “ '.“ nk in Section I waH filled up
8(>y ® insertion o f the worJs< and
tlio7  “  day o f July I8G0,”  as
Di,t- and after which the
C(j1||L°, three per cent, was to bo

^ and paid.
anieudment was made in

toi ;̂l|'_ by the insertion o f wor.ls
t<) that roads and cnnals were

' “ eluded in the term “  repry-
’fvv?S'lfiij “ I'Hiks ill Section VI were

’̂ r the insertion in (he first,
An„ 'yoi’ds and figures *• 1st day of
[if as the comineni einent
''''lie **" o f  assessment, and
' 1st o f the words and ilgnro

* 'y  of August" IIS  the c o m -

aasesa,'**̂  every subsequent year

Poititw'* provided for the a|i-
®fi(I the Presidency Towns
**'*“ers /Settlement of (Jommis-
•nhi||. ‘ ‘̂‘ t in tlie Borvice o f Govern-

the moved the addition
r,® i’mn” '^‘ ‘ '8 words, providing for

'^''‘ '̂■“ t'on of the Non-ollicial
‘^'loners :__

h? *'> tbs*' *''®,Straits Settlement as mny not
Qovcrumeiit, nicli tec or 

' " “y t'» approved by th* 
®Qerftl of ludia iu Lounoll.”

The Motion wiis carried and tba
Section as a mended then passed.

Dnimportfini^ nmendments, for the
most P'lrt vorbi], wi ra cirried in  Sec­
tion^ X X X V II , L IX  «nd L X X X ,an d
in Rule 1 o f S. ction X C V II,

Ku'e 4 required persons in receipt
( f  r 'n is  «nd profits <f lands and
houses, ot' er than lands paying re­
venue dir. ct to Government under
settlementssnbjectto revision, to make
returns a>id to be chargeable with
actual pr> fits.

After some verbal amendments iii
the rule, Mr, Wilson moved the addi­
tion o f  the following words v

"  ATid e v a r y  s u c h  re tu rn  a n d  re n t  ro ll  sh.-il]
b e  filo d  iu  th «  C o llo o to r ’s  O ffic e , a n d  shall b e
o on u liis iv o  e v id e u o e  axiiiiiBt th e  p erson  in n k iiig
aiiuh re tu rn  in  n n y  s u i t  to r  th e  r e c o v e r y  of
r e n t  as  t o  th e  n in oti:it p iiy a b le  b y  tiny ten a n t
in o li id a d  in  m ioli r e n t  r o ll  f o r  t h e  p e r io d  t o
w h ich  s n c h  re tu rn  ap p lien , and  sUnll a ls o  h e
c o n c lu s iv e  e v id e n c e  agdiusfc h im  in  a ll  o th e r
a otio irs  o r  su its , u n less  i t  sh all he p r o v e d  to
t lie  sa t is fa c t io n  o f  th e  C o u r t  <ir O ffic e r  b e fo re
w h o m  siirh  re tu rn  n iid  ren t  r o ll  is  o l fe r e d  in
e v id en oa  th a t  iinv  sttitoraflat oon tn in od  th ere in
is  e r r o n e o u s , a n d  th a t  th e  e r ro r  a rose  fr o m
a e o id a iit  a n d  n o t  fr o m  a n y  f ia u d id e u t  in teti- 
tiiin , in  w liic l i  case  t lie  sa id  C o u rt  o r  O lB cer  
shall n o t  b e  b o u n d  t o  trea t th e  sa m e  as con- 
e lu s iv e .’ ’

Agreed to.
Kiilo 13 allowed no dediiciion from

the H'^sessinent of iinv lind or hoime,
unless expressly authorized in writing,
A c Mil. moved tlie additi.iti
o f  tlie ftJlowing proviso : —

“ ) ’ r ( ;v id «d  i t  sihull b e  la w fu l for th e  lorul 
(S ovu riiiiie iit t o  a u t l io r i /e  «  dtfdnctioia  to  b »
m a .le  in  resp ect  o f  a n y  e x tr a o r d in a r y  o r
u n iisu a l ohai-ga to  w h ich  th e  p ro p o i 'ty  in

a iib ji 'o te d .”

Tlie Motion carried, and tha
Section as amended then pas.-sed.

A verbal amen.lment was made in
Kule 415 o f Section X C V IIJ .

'I’he blank at the end ot Kule 1 of
Section X O IX  was filled up with tlia
words and (i,gures “  1st day o f  August
i860,”  118 tha dute from which in cn  st,
atinuitie.H, and dividends should bo
chargeable.Verbal iiniendmeiit.  ̂ were made in
Sections C XVLII, C X X V I, C X X V II ,
C X X IX , und G X L IL

ii
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Pection C L X X X IV  providetl as 
follows :—

“  I f  a n y  c la im  sh a ll b e  m a d e  t o  or in  renpeofc
o f  a n y  iu ira o v e n b le  p r o p e r ty  a tta c lied  u n d e r
t jje  p ro v is io n s  o f  th is  A c t ,  th e  cla inaant aiia ll
d e p o s it  iu th e  h tinds o f  th e  C o l le c to r  o r  O om -
m ie s io n e rs  th e  a m o u n t  o f  th e  d u t y  in  r o s p e c t
o f  w h ic h  th e  a tta ch m e n t  wafi issu ed , oi- g iv e
s e c u r ity  to  th e  C o l le c to r  o r  C o m m iss io n e rs  fo r
th e  p a y m e n t  o f  th e  sa m e , in th e  e v e n t  o f  h is
n o t  listab liu liin }; h ia r ig h t  iu  a  c iv il  Huit. T h e
Biile sh iill h e  s ta y e d  p e n d in g  su ch  su it. S n c li
s u it  sh all be  com m en c< 'd  w ith in  o n e  y e a r  fro m
th e  d a te  o f  th e  a tta o lu u o iit , iiuil u n less  i t  b e
b ro u fch t  w ith in  su ch  p e r io d , th e  Btiit ahull n o t
b e  e n te r ta in e d .

Mu. W IL SO N  inoveil tlie addition
o f the follotving words :—

'■ In th e  e v e n t  o f  th e  c la im a n t  I 'ailing to
e s ta b lish  h is  c la im , i f  a n y  d e p o s it  sh a ll h a v e
b e e n  m a d e , it sh a ll b o  fu rfu ited  iu  sa tisfa ct ion
o f  th e  D u ty , a n d  i f  s e cu r ity  sh a ll h a v e  boon
g iv e n ,  th e  a m o u n t  sh a ll b o  lev ied  in  th e  m a n ­
n e r  j . i o v i i le d  fo r  arrea rs  o f  D u t y  u u d cr  th is
A c t . "

The Motion was carrieil and the
Section as amended thiMi pa.ssod.

Verbal aniendrneut-' were inmlo in 
Sections C X C H I nnd C 'XCIV.

Section C X C IX  was otiiiltod as 
unnecessary.

A  verbal amendment was made in 
Section CU.

Section CO’ I provided as follows :—

“  E v e r y  pcrsoi\  w h o , w ith  th e  in te n t io n  o f
in d u c in g  a n y  C o l le o to r ,  o r  a n y  o th e r  O tlice r
e m p lo y e d  to ca rry  o u t  th e  p r o v is io n s  o f  th is
A c t ,  to  re fra in  f r o m  e x e r c is in g  a n y  o f  th e
la w fu l p o w e r s  v e s to d  in  s u c h  C o l le c to r  o r
o t h e r  O ff ic e r  u n d e r  th e  a u th o r ity  o f  th is  A c t ,
o r  w ith  th e  iu t c n t io u  o f  in d u c in g  a n y  p e rs o n
l ia b le  t o  p a y  a n y  D u t y  u n d e r  th is  A c t ,  t o
re fra in  fro m  m a k in g  a n y  re tu rn  o r  d e c la ra t io n ,
o r  d o in g  a n y  a c t , o r  m a k in g  a n y  p a y m e n t  r e ­
q u ir e d  bj^ th is  A c t ,  bh a ll a ssa u lt , o r  m a k e  a
r t io w  o l  a ssa u lt in g , o r  sh a ll w r o n g fu l ly
r e s tra in , o r  a t t e m p t  w ro n g fu l ly  t o  res tra in , o r
sh a ll o v e r a w e  b y  m e a n s  o f  an  u n la w fu l  a s s e m ­
b ly .  o r  a t te m p t  t o  « o  o v e ra w e  a n y  s u ch
C o l le c t o r  o r  o th e r  O lH cer, o r  a n y  su ch
o th e r  p e rso n  as a fo re sa id , sh n ll b e  l ia b le  to  a
s e n te n c e  o f  im jir is o n m e n t , w ith  o r  w it h o u t
h a r d  la b o r ,  fo r  a p e r io d  n o t  e x c e e d in g  tw e lv e
m o n th s ,  o r  to  a tine n o t  e x c e e d in g  f iv e  h u n ­
d r e d  K u p e o s , o r  to  b o t h ,  a u ch  fin e  b e in g
c o m m u ta b le ,  i f  n o t  p a id , t o  a fu r th e r  p e r io d  o f
iu ip t is o n m e n t  n o t  e x c e e d in g  tw e lv e  m o n th s .”

Mn. AVILSON moved the insertion
o f the ibllowinf{ 'vords after the word
“  aloresaid”  and boforo tlio words
“  shiill be liable,”  &c,, at tjie end o f the
Sectiou.

“  A n d  a ll p erson s  w h o  sh a ll co m b in e  by
c lo s in g  o f  s h o p s  o r  othervvi.se t o  in d u ce , or  *> 
sh a ll d o  a n y  a c t  w ith  in te n t  to  induce “  '
o th e r  p e rso n  o r  p e rso n s  t o  b rea k  the P”
p e a ce , o r  o th e rw ise  t o  o b s t r u c t  the
o f  th is  A c t . ”

Tlie Motion was carried and 
Section as amended t̂  en |ias.sed. ,

Section OCX VI (amoup; other
provided that persons a s s e s s e d  at‘‘'®
th.m the proper asseHsiiient by • 
diileut removal or fraudu'eiit
lion o f property, should bo
treble the dill'erence iu addition to 
asspssnieiit.

Alter a verbal amendment— . ■ -
Mu. _W ll/;-()N  moved the add’ t'® 

o f the following words : —

“  A n d  sh a ll a lso  be l ia b le  to  be
w ith  o r  w ith o u t  h iu 'd  la b o r  fo r  a perioo
c e e d i i jg  tw o  yeard , and  t o  a  fin e  u o l
o n e  th o u s a iu l U u pees .'*

AThe Motirn was carried,
S e c t i o n  a s  a m e i i d f d  t h e n  p a s .-iod - , , , ,

Mn. W ILSO N  moved tl'% ' , '’[̂ 11 
duction o f tiie following new 
after Section G C X L V  :—

j- '
“  N o  su it, a c t io n , o r  o th e r  proceedi""^^

be o o n u n e n o e d  o r  p ro a e c n te d tlii*
p e r s o n  f o r  n n y tlt in ^  d o n e  in 
A c t ,  w ith o u t  n iv in g  to  s u c h  p erson
p i ’o v io u s  iioriu o  iu  w r it in g  o f  tli0

a u lion  a n d  o f  t iie  ca u s e  flm roo f,
e x p ir a t io n  o f  th re e  n ion tlia  fro m
th o  CUU86  o f  a c t io n  o r  o th e r

Agreed to. tl,a
Section C C X L I X  provided jjii, 

coinmencenient and contiuuaJi®*  ̂^

Several ainendiiienta were I 
among which was one fixing the'
the commencement of the
after the 31st .luly 1860, and w 
limiting the operation of
five years ending 1st Aufjust '®

The title was ])assed iv̂  j  it̂  
and the Coiincil having resum
sitting, the Hill was r e p o r t e d .

T K A N S l 'O K T A T I O N  O K  C O N

Wk. I fA R lN ( n ’ON j., 11
the Council resoUe , '.,^10
Oouimittee upon the Bill "
tlio Traiisportatiou oi

Agreed to.

t)i>‘
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Bill passed thvougli Uio Coni-
Wittee vvitliout ameudmt'nt, and tl'0

having resumed its sitting, was'■«lorted,

in d e m n it y .

Mr
tl,« moved that

resolve itself iiit t a Coiti-
i ' '®  j'xleinnify

resi>ect of fines and contri- 
dijp*' ai>d acts done by theirt
theo*’ Ifite disturbances,”  and that
tl,g ,,^'|'|»ittee be inatnicted t>> consider
tl,g o j "I  the amended form in wliieh
«(l If f  Ooiinnitteo liiid recuminend-

;  ‘ o be passed.”
v. î’eed to.

Ws 1 said that the Council
VfjM " awure ho had not concurred
II Wftjority of the Select Com- 
aa ''<‘portinir upon tliis I îll, and
K'fHH “ I’PO ĉd to the further pro-
()fg|. , Bill, lio v̂ fas desirous now
It ^ l“ s objootiousto the Council.

' ‘ ' ' ‘I m a tte r  o t in u c li  r e t tre t
the..............

G o v e r n n ie n t  a n d  o t l i e r

could
‘Orin

lOtl
not adopt the liili in 

in whic.h it now stood.
*■''« Bill was read a second

liH,\ stilted ijjj, objections, and ho
“ •'tie to add to what he then

pose tl'**'” ^ b i s  p\ir- 
ci| ” ‘’■'tempt to persuade the ('oun- 

with him tlian simply t > 
Th(j ® K''ound.s o f  his objections,
"''rvc ’ the Conneil would ob-
fii’st ’i ‘’‘ '"taincd two Sections. The

had tiiis effect ; all
''lifcri “ "'I contributions tliat had
Mivy 1 subnefjueut to the lOth

ftny account whatever,
''(!f p o r " ; „ I ' y  this Bill. In the oar-

Hi’ction ft limitation
to the acts con-

****11100(1 \ eontributious were
*''’’ l*®ct tn (u imposed with

or <lostrnction o f Govern-
1 **'18 Umv .* l>fo])crty, but the effect
,''i’ds ill,/ was changed by the
' '̂ ’'̂ f'ifli.ti following, wliudi in-
ift,. „ the lev -' " ■ ■'‘ ion fo, Whate
J'PoBea

ying o f any coutribu-
'>>iacover purp'sej with the

Government, it had bein
seemed to liiin, thfreiorc,

"oi'da “  uniiuy other iiccouul”

were a great deal too wide. Again, the
spcond Section extended to acts o f any
kind done since the JOth May 1857 iii
connection with the late disturbances,
and iu fact covered the imjiosi- 
tions o f the first Section. Here the
words were o f the largest kind : an<I 
not only were the doer^ of tlfe acts
to be indemnified, but the Section went
so far as to confirm and make them
valid, that is, this Council would give
validity lo acts of which it know no- 
tliing. Botli .Sections seeined to him
muoJi too largo to bo adopted by the
Council.

Another objection wliicli he enter­
tained to (he Uill was this, that the
Sections were n it sufficiently speci/itj
as to the time wlien the acts to wliich
the Bill related might have been
done. By the terms o f  the fiill, the
acts proposed to be indemnified might
be done down to tiiat very moment.
Now, tviiile lie entircdy agreed as t j
declaring a penal indomnity to the
proceedings necessitated while mutiny
and rebellion prevailed throughout
the country, ho was not satislied that
the same law should be brought down
to the present time, l ie  observed that
various Acts pa<sed in l857-o8 were
frained so as to moot the particular euier- 
gency tor whi(!h oacli was reijuired—
as for instance, the Arms Act, the Act
relative to escaped C uvicts, the Act
f  ir the puuisliment of Heinous Oirences,
anil m re fiartienlarly Act X  of 1858,
which permitted the levying o f contri­
butions for lobellioii, hiii'boring offend­
ers, and ahn jst every n'lmeable hein­
ous ofience. It appeared therefore
that the local olficers, knowing the
limitation wliich this Council had, on
repeated occasioiis, phii ed on their pro- 
ceediiigs, might well be expected to
have regulated their conduct by con­
fining tTiemselves to the exercise o f
the e.Ktraordiirary powers vvliich the
Legislature had thought adequate to
the circumstances of tho times.  ̂ I t
was with reluctance that lie oflored
any op(JO’"*ition to this Hill, but his
opinion being as it was, he could not
refrain from signifying his disapproval
o f it. . , 1

Lastly, it seemed to him tint the
objectionable chanu'tci’ ol' the Hill was
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1

fi‘ )5 Tiiilemnitj/ t i - o i s t . a t i v t :  c o u n c i l . B ill.
8‘̂

fiu'llior shown by ifn pxti'iision to 
all tlio I'rusideneies. Ilo neeil not
reiniiid the Couni'il tliiit the reii ona
shown for the iTitrodiiction o f the Bill
npplied to thn N(>rth-Weste'n Pi ovinws
only. So far os h** knew, no desire
lind been exprea-ed by the BenKal
G()Vei^inent hat the aefc« of its nffi- 
cei’3 shoui'l be indemnified. He mi_ht,
he believed, say tlie same as to the
Presidencies ot Bonnhay and Madras.
Now, wliile ft demand was made
on us to indeminfy acts dono
beyond tlie law, acts done in times
of trouble and in times o f peace,
fee iiig that a certain dourree o f stigma
did attach to the illegality to be con­
doned, it seemed to him to b ■ the more
necessary that wo should be jjuarried
as to tiie terms o f the Bill, and the Pro­
vinces to which it wan to be applied : in
I'act, tliiit, a[)plying tl e law accordinpf
to the acts dutie in a [larticnlar Pre­
sidency, we Khould j>ii*tify their illega­
lity o/i the g'Ound o f the emerfrent cir- 
cuinstances o f the time which called
I'or them.

These were his reasons for opposinjj
the further in'Offress o f the Hill.

Mu. II.M U N (5T 0N  said, his Ro- 
norable frien 1 the Member for Reng;)!
did not appear to have bron"ht for­
ward any new arguments asainst this
liill, but to have coi\ftned hims If, in
a givat meayiire, in the remarks which
had just fallen from iiim, to the ob­
jections which he took to the Bill
when the ri’ineiple o f it was debated
on the Motion for the second readin".
On that occasion, he (Mr. Ilnrinfrton)
endeavored to answer those objecti(ms,
and as the Council alloxved the Bill
to be read a second time, h(< consi­
dered that he was justrfieil in assnin- 
ing that they were satisfied o f the
nocesaity o f giving to the Government
o f the North-WeBtern Provinces, for
whose protection tlie Hill was chiefly
designed, tlie full atnount o f indenniity
which the liill provided lie  would
not occupy the time o f the Council by
repeating what ho had said in support

when lie moved the iirst
Tui», or again on the Motion for

the sbbond reading ; but in reference | 
to some of the re-narks whieli had
fallen from the Honorable Metnber for

Mr. Sconce

dou^it the bond fide  character oftli® 
which this Bill was intended t''
or that they were cotisidered ab9« 
ly necessary for the restorntion
lie tranquillity, and the
tnent and maintenance o f our ’’“ I f ’ jjl 
tha' he felt quite »u 'e  iliflt
would not consent t» sit. in
upon any o f the measures
to by the Government o f the i
Western !.’ ■ evinces atid its or
the acco'i.plishinent o f those
allow tho.se measures to be
into by the oidiruiry Courts "
country, with a view to (leterm'f’ l̂jf 
each case whether the
measure was justifiable and
or otherwise. Tiie ITononih)® • jp
bor for R(mgal cotnplained thn 
Hill was drawn in too lari;o terin®'̂  
that it applied to stiver place.i
North-Western Provinces f'’ *" 
alone a Bill "fth is  nature was rt'<]” jf
b'ifc he had mo' ed no
it could safely b-‘ said that the
not recjuired for any parts nf 
Provinces o f IJengal, or foi’
in Madras or Bombay. j,,nti'’® 
Ilarington) should Im v bei"?
to the application o f  the Bn j,,o- 
limiteii to the North-West®'"''
vinces. ,

M a. FORHE.S said that jm* 
spoken on the second reading f,rf 
Mill, and supported the
such a measure. 'I’h'* v ' ’ :-p(l **’
Memlier for Bengal noW o**’ jjj|| t'’
restrict the operntioti J
the North-Western Provin e9  ̂ î,i9 
('residency o f Bengal, bn*
he (.Mr, Porbe.'i) c^uld no

Hi'iinral, he would observe that
ordinary times caded for extraorilin'*''  ̂
actiim, and that extra irdinnry act*
the part o f the Executive Governu'*’''
often required special and
tional legi.slation, which was neceasi* '̂ i 
and, when the nece.ssity w is establisl'  ̂
was aKays al'owed, in order to prev®" 
the obvouslv inconve'iient
quences which would result
committed at such times wero '
mitted to be called in qn at'o”
mad ' the subject o f  judicifll ’ '''I'll!
tigttti II. I l l  the present case, he
merely reiteratu what he had jji
stated, namely that no one ,

gfiveh
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, ""as ivo doubt true tlint t'le
. ® ’■(‘-bellioti liad very little effi.'ct

souttiern part o f India, but
'U tliero had be^n some disturbances

North Canarii, a dis'rict which
®fuered on thn forcip;n territory of
“"■i and on the Southern Mahr'tta

^̂ Uiitry, and it had beo'i found neces-
, ■'y to pm force the exc-eptional
jj*® wliich had been passed in 1857.
^ ® liad 1)0 reason to believe tliat any

b'^en comniittfid by
11 1  ?**'cers employed to cnforce tt'e
itid ■which a Hill o f
hg ®"''nity was necessary ; but still

not consent to shut tlieni
H b benefit o f  such a law,

“ fongbt into tbia C 'Uncil, to
Ilfi applicable to all India.
Si, one, therefore, should not
'nad ? Moti on which might lie 

îll^t *|‘>8trict the oi'envtiou o f thel^jh - v i n - l ,  UIIO U l ' B l l l t l O I l  0 [  I ' l l O

of I) North-Wf'stern Provinces

It„7 \ t :ilA T E M A N  said, i f  the
Wembor f(U- Hen<ral oon-

la|.„,''. “ "y  words in the Bill too
" ' ‘"il I he better for him to

hjivQ fi*' aniendniiMit which would
tlig, s(fi-‘et o f (lualifying or limiting
gotiig. to ojipose the Rill alto-

Honorable Member had
auy  ̂,̂ ’'^®ption to the worda “  or on
>a,> *' in Section T »s be-

^  ''ide, I’ l'o'iably tbe addition of
“  eontuHited w i'b  tlie late

&l)\o meet the llonor-
Oliiii ‘' ‘̂ ‘"'bor’ .s objection, llo  (tbe
tile '̂ “ I r'"t tbiiik it to be
Publig o f the Act to indemnify
’ill ''csrs and other persons from
'ly, it  ̂ done afuir the niuti-
ffotn. ** '"ten.lfd only to protect them
•lorie Y5V1 >u respect o f  acts

’ ' tlie Hnnction o f ttovornment
’‘I'l'eanfi. the disturbances. It

the acts o f  piiblio
nn emerf^e.ncy

too closely scrutinised
f  words “  sanctioned

by tho ICxecutivo (Vovern- 
amph? safe" iiard and a 

Wn<, ’."'til*i(m o f  tho indemnity.
''Vended to ant loriae any

leatr' I ix'ualties. Tho Act
I to ea ea in which flues

y been actually levied. Ho

eonoidered that tlie . w o r d a s  they
now stood, were suSlciently clear ; bufc 
if the Ilononible Member eutert iineri 
luiy doubt upon tho point, and consi­
dered that the Section, as at present
worded, might be understood to autho­
rize Officers to continue levying ^^ch 
flues or assessments not warranted by
law, he (the Chairuum) had no
objection to propose the addition o f  the
following proviso to Section 1 :—

“ Provided that nothing in this Act Bhall
authorise the levy of any tine, penalty, assesa- 
meut, or contribution not ah-eady levied.”

Tlien, with regard to Section II , it
did not apply to all future acts as 
supiosed by tlie Honorable Member.
I t  merely provided as fol'ows : —

“ A l l  a cts  ( lo n e  fiitice tlio  10 th  d a y  o f  M a y
1 8 6 7 , in  oonnecfcio ii w itli t lja  la te  .listu i-ban oe*,
b y  O liioora o f  ( lo v e n iin im t  o r  b y  jiersoufl
a c t in g  u n d er  th e ir  a u th o r ity  in  p u rsu a n ce  o f
au  o r d e r  o f  U o v e ru in e n t  o r  o th e rw ise , o r
w h ich  sh a il h a v e  b e e n  o r  b e  ra tified  I,y
t h e  K x e c it t iv e  t io v e ru m e n t , a re  hereby  c o n ­
f ir m e d  a n d  m a d e  va liil, a n d  a ll su ch  O tlicera
o f  O o v e rn in e n t  a n d  p erson a  as a fo resa id  are
h e r e b y  in d e m n ifie d  a n d  d is ch a r jje d  f r o m
lia b il i ty  in  re s p e c t  o f  s u ch  a c ts ."

It appeared to Iiim (the ('hnir- 
tuau) thiit, ill the printing o f tlio
Bill, the words “ or ot!i rwiso”  had by
niist.ike been inserted after tiie word
“  (joverniuent”  instead o f  after tlie
word ‘ ‘ autliority,” [.Mr. Harin^ton
signilied assent.] Tlie object o f
their insertion w.is to include per­
sons not in tho seriico o f  G o- 
v(!rninont, who had atlbrded very
valuable assistance in .suppressing
f'O  mutiny. Ho thought it woulJ bo
very hard 10 expect Rueh persona to
bi) proceeded with according to law
for such acts o f  public service. There
were many gentlemen not iu the ser­
vice of aovennuent who took a very
active part in the suppression o f the
mutiny. Some o f them acted under (lie
authority of Government. Others again
mioht iwive acted without such autlio- 
rity, and nroording to their own discre­
tion He thought that, i f  the (iovern- 
ment chose to ratify the acts o f such
persons, they were just as n\uch entitled
to tiroteciion as the Oflicers o f  Oo- 
veruraent, or us if  tiiey had acted
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under llio autlioi'ity o f Odicers of Q»-
veriirnent. Tliey liad done their best
to put down the mutiny, and wo should
be doing a great injustice if  we were
not to extend the indemnity to them.
It was for that reason tliat he had 
suggested the introduction o f the words
“  or dtlierwise,” but unfortunately by
an error of the printer they had been
inserted in the wrong ])lace. This
would o f course bo set right.

'I'lie Honorable Member tlieu ob­
jected to including the other Presi­
dencies in tlio Bill, upon the ground
that it might imply that acts had been
cotnniitted which were contrary to law.
Did he seriously mean to say that, as the
representative o f the Bengal Presi­
dency, he wished to exclude the Olllcers
under his G' vernment from tlie pro­
visions o f the Bill ?

Mu. SCONCE said, his objections
were not to acts done durnig the
mutiny, but t(j acts done after ti\e 
local Governments knew they were
doing wruiX'.'. Allusion had often
been madt; o f late to Her Mnjesty’s 
Proclamation. 'i'hat was published
at the cioso of 1858, and he could not
help I hinliiug that the tendency of the
present Hill was to justify acta that
had been done contrary to the spirit
o f the announcement made in tlie
mime o f  Jlor Mnjeiiity. The IJiil,.
however, condoned all acts, even tiioMo 
done beyond tlie law with'n the la«t
three months. It was because o f this
indefnute extension o f iho law that
he objected to the J5111. Looking
upon the measure as a recognition o f
illegal acts, lie had said that he had
no reason to believe that the Uengal
OoveruiTient required any indemnity
for its OIU(!ers, and therefore the wide
and universal scope of the Bill seemed
to him the more objectionable,

T ub C lJ A lltM A N  said that,
with regard to the ox tension o f the
protection to a peri d later than the
Queen’s Proclnniotion, the Honorable
Member for Bengal would recollect
that considerable distuiban ea were
goinu on long after tl\e jjinie when that
Pi-oclamatinn had befen published. .So 
lately as 1859 the rohelHon was not
ended in Shahabad, where it was
necessary to clear the jungle in order

O h a irm a n

to dinper-so tiie rebels ; and aufs
have been done at that time aud 
in many other places where the _
iiau e.xisted long after the proclai>“*' 
tion, which recpiircd indemnity jn"*
much a< those which had been
mitted before the procliunation. i

The Honorable M 'lnber had
in support of hia argument thft̂  , 
period o f  three luontlis and more 1'* 
elapsed during the publication “ , , 
Bill. It appeared to him that
was one o f  the strongest
ai.’ainst tlie objections o f the IlouoriJ .
Member, for, notwithslauding J.iviemoer, lor, norwiinsuuniuig 
had beeji published for general
niation during that period, not a 
petition hail been presented again**,*'' ,p O L l l / l U I l  IJ l lU UCUIA

B 11, and he was not awaro that a 
action had been conimonccd bya” / I ’S
sou who considered iiiinself aggi’*®' 
He (the Chairman) though''  ̂
tlie Bill ought to bo piisaed
tended to the whole o f J'udiU', 
would let by-goiips be by-gones
l>arts of India alike. He did I'O 
derstand that the Ilonorab'o  ̂ , (,,iil 
ask<d for the exclusion o f Bengali .j,,
lie difl not think tliat the
Member conid fairly object tn 
induiling 1 f  the Presidenc es j, [o 
(Iras aud B imbay, if the Act
extend to the North- 
vincfiH, the

The amendments proposed
Chairman in Sections I and
then severally carried ; and tlie ‘ jj,|l 
having resumed its sitting,
was reported.

E .M I G R A T I O N  T O NATAI''

S i l l  B A R T L E
the Orders o f the Day for tiie .
July, the B ill"  relating to
to the British Colony o f NaW'
Hot down f  r Goininittec <>* 
Council, but could not b.- F "  ônr 
will) on that day owing to ll>® 
at which tlie Council adjoui'“ *̂ '.V ill'' 
IJill was perfi.'ctly i<lontical
other Bills for tixs same
ing ti) other Colon! a. He aij< j,£ir« 
moreover tliat a jiersoii Iiad
IVoiri Natal for i!ii> purpose ol
ont tlie object o f the Bill ;
Council had no objectio'h
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it f would wish to proceed
*°Protin°' therefore bef,'»ed
'"K Orders'  ̂ suspeiisioii the 8tand-

Hccnnded the motion,
o nut anil

[Jui.Y  21, 18(!U,] Tax BUI. 903

Sill P"*' ’“ 'J carried,
thn p FJilOUK then moved

J’f'solve itself iuti> a 
Bill.i!,^‘^ed to.

through Committee
niiviiijj '‘ ’' ’ ®'“'l'»ent ; and the Council
‘̂ P̂'Jned ''“ ‘̂’ ‘“ ‘•'d its sitting, was

in c o m e  t a x .

of moved for a suspeii-
N ' to ni'^ Orders, to enable

' third reading' of tlie
?‘''siii.r 'i- “ "PO'-ing Duties on Profits

S '
seconded

' “friej °̂ '> which w ia put and

t>‘wi said that, in
r , < , l d V ' ' ' ■ ' * JJ'if,
ti f'le '".‘ PPy> i<’ ‘'i 'feRtnf;. c«tiii(j healtli ptruiitted,

,„, f Council thcj various
tlie Govennnejifc liad

the exj>eii(H(nro of
J''!"’" of i | / ’ ^  When ho oxplaiiiod tliH
11, I ® /'^veninient on the 18th
fiv!*"' *̂"U, ‘ lie (Jovcrn-fiv ''‘»u 1 • me uovcrn-
iiJ'"y ^̂ flwV new taxes,

P'ove til I" * '‘ **<‘‘1. "o t oidy to
<‘11 ‘ ‘ 'rVh '1‘ tiirn • but also to reduce
0(l‘ ‘'̂  "'fciiHM,,"' possible way. He-
am*" '̂diM' *!” lib-eady been adof)t-
‘os«
Sati  ̂ til ’ ^ '0'“ ii-’ht venture‘ bosonit>..Qi,..„. ...............................1. ; . . . .

ho fiexf Lieensinff Bill
niea.sures vveni workiniifIf I . _ . o

W h« Ix-fore tlie Council,
%H, be better able to state at

Com. Pass v,, *, w i ld  .not allow this
“̂luliKi ‘ 1‘an k f

<if;iv, }*’°  usais). ' ( 'oun cil for the
of if ^oiii (I, whiuh lie bad re-

^le H,, 7 pri pai'ation o f
V  an 1 ^ t<* tio
f'M , ^  Ki'Cat ‘ V ice-I’ resident

Wiiblo Alcjuber o f tliia

Coinicil. It WHS a source o f great
satisfaction both to hinii>elf and the fjo -
vernment to ■ bserve tliat a Bill coritain- 
in / so many Sections as this did, and iii
which several amendments had beon
made, should hiive i assed the ('ouneil
not only nnchani'ed in its main pro­
visions, but without a single division
from first to lust having taken place.
As lie had said before, he would, on
a future occasion, enter at greiiter
length into the measures adopted by
thî  Gnvernmpnt. for rendering more
effective and more economical the
administration of India. He begged
to move now that liie Bill be read a 
third time and passed.

TitE V ICE -PR K SID E N T said,
he could not allow this Bill to be read
a third time and pas-ed vvitliont re­
cording his opinion upon it. 'I he Bill,
he must say, had his entire concur­
rence. TliK Night Honorable gentle­
man had fully satisfied the Council
as to the inability o f Government to
carry on the administration of tlie
country without ndditioiuil taxation,
and it appeared to liiin (the Vice-
President) that, o f a'l the taxes that
could he devised, the I'resent would be
found to be the most just and least
objectionable, as every man would be
cull'd npon to contribute to the fSta o
«(?eording to his mofins, and no more.
With regard to the poorer classo.s, he
thought this tiix must ncc( ssarily bene­
fit them, iiM the condition of the coun­
try would improve according iw its
finances were put on a wholesome and
sound footing. lie  had one renuirk
to make liouevor with regard to that
part of'the bill which atfected iand- 
hohlers un.ler the lermanent settle­
ment. Ho so entirely concurred in
all t 'a t  bad fallen from the Eight
Honorable Member regarding the
justness of taxing proprietnrs o f p' r- 
manently fettled estates, that it was
si'arcely m ce.'tsiiry f  r him to say any
thing on the suliject. But having
writ ten a I I  iinit;esom-  ̂years ago, and it
havin'' been intimated to liirn on a 
former occasi(m that hia opinion now «
was diilereut /rom that expi’essed in 
the AlitMjte in (piestion, he would take
t h i s  op[iortunity o f saying that, having
referred to the iMinute and bestowed
upon it careful consideration, he had
cunio to the conclusion that Uib opauona
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on both occaaioDS were entirely consist­
ent with eacli other. As he said before,
every Minute hid lefeieiiee to the par 
ticuliir subject under discussion at the 
lime it WHS written. Thjit Minute was 
written on the subject of taxing zemin­
dars f r the j)ur[)0se of maintaining 
chowkeydars. The hitter was an excep­
tional nipasure, « liile i he Income 'J'ax 
waa ft f»eneral tax att'ccting tlie whole 
country. Tlio question tlien was as to 
tiixine; the zemindars iilone, and he 
certain'y thoupiit tlnit. in ô doing, the 
Government would bo violating thf« 
promise they had made at tiie time of
the permanent- seltlemei.t. Tiie fol­
lowing was what he said : —

“ It is clear thnt, according to the cngago- 
iiient entered into at tlie time of the per- 
m.moiit settlemeur, tlie jumiua then tixed 
cannot be altered. It wug declared by
the tJovernor-Geiieral in Council, that the 
zi'mind.arB and otlier proprietors of Innil and 
their heiis would he allowed to hold their
estates at such assessment for ever (.See Ke- 
giilation I of 1793, Section IV), and that the 
orders fixing the amount were to bo consi­
dered irrevocable and not liable to alteration 
by any portions whom tlie Court of Directors 
might appoint to tlie admiuistration of the 
affaivB of the Company (.Scctlon VII). At
the conclusion of llie permanent sottlement,
the Oovernor-(!eneral in Council oxpresseil 
liis conildonce that tho proprietors of laud, 
sensible of the benefits conferred upon them 
by the public aasusument being fixed for ever,
would exert themselves in the cultivation of
their hinds, under the certainty that tiny
would enjoy exclusively tlie fruits of their own 
R ood  management and industry, and that no 
demand would over be made upon them for
nn augmentation of the assessment in conse- 
quonc'i of tho improvoment of their estates 
(Regulation I of 17'.)3 Section VII). 'I'lio same
pi'incijile which jiruvcnts an augmentation of
the assessment, equally precludes tlio taxation 
of tho owners in respect of tho* rent or
jiroduco of their uatates."

Tiiat was wilh reference to a Bill
♦o tax them and tliem alone, and not 
wilh reference to a Hill for taxing tho 
whole ci'iiimunity. He could not add 
anything to the clear iiiul lucid stiite- 
ment of the liiuht llonoruble Genile- 
mati, JIo (the Vice-l’resident) would 
only say that he retained the sinno 
opinion now which he ex|in‘,-<8<;il on 
that occasion, namely, that tho (»o- 
vernment had bouni ihomsclves not 
to raise the jinnmas of the pioprictorM 
of y)ermannntly settled estate.s as a 
separate and independetit body ; but 
he must add that, looked into

the ease carefully, he thought
l.uulholder.̂  under the perintti'̂ '
settlement \wre justly liable to t*'® 
Income Tax.

He must congratulate the 
Honorable geiitloman on the
wJiich had attended his labors 
getting through this Hill. Alil'‘'‘*"J 
he had lo.-it a few month,s iu 
filisliing the work, ye< grent advnnf'̂ ’  ̂
would result fi'om the great 1““"
whfeh had been bestowed on '
measure by the Eight ]Ioiio“‘ 
Gentleman and by the Hoiior« 
Members who represented the 
Presidencies, and whose knov\le lfê® _ 
the circumstances oP the sevenil  ̂
sidencies qualified them t > j;,r
to the best system to be adopter 
working the Act. Every 
Member with himself bad 
best, and had endeavored lo 
most hearty eo-oporation. H®
8Jiy that the thanks of every on0 "
due to the Government for their 
severance in carrying throu,!;'' j-f,
measure, notwith»tandini> the 
fieultiea tliey ktely had to 
Me thought that, when peopl‘d 
thi.s measure lo be fair and just, ,y.
pediment would be oll'ered to thi? 
ing out of trie provi.sions of thî
But of this he wus sure tiuit, il (jo'
struction were thrown in the jn
vernment, this Council would 
giving their iwsistiince to the of
ment, in order to ptit the guiuf
the country on a proper and who 
fooling. . , „|i(i

Tho Motion was then carrn ' > 
tiie Bill read a third time.

E M I G R A T I O N  T O  N A T A I^ -
I th'**

SiH B A R T L E  F U K R K
tlie Bill “  relating to ''i» l>̂
to  the p.ritish C olony o f
rend a fh i 'd  time and passed . jjiS, 

'I'he M otion was carrieJ) “
B ill read a third tim e. „

U K B T O U S  A N D ,b»

'J’li B V\ CE- PR.HSII)!■'̂
absenc-* o f  Sir Mor'Uiunt VVel '
that (lie Bill ‘Mbr facilit»li'*(-, [jti)!''* 
niHnts between Debtor.^ ,,,iiit'^,'
be referred to a Seleel' . *
consisting o f  M r.
Mordauat Wells, aud the - jA

Agreed to.
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KMInHANT VESSELS.

Snt B AR TLE  F R H llfi moved Unit
tlio Hill “  relating to#vcssols carrying
-Naiivo Passengers to tlio British Colo­
nics”  bo referred to a Select Commifc- 
t«'o, consisting o f  Mr, Sconce, Mr.
■l’orbes, anil the Mover.

Agreed to.

■/ INCOME TAX.
Mk. W IL SO N  was iustm ctod (on

liia own Motion) to take tlio Bill “  for
imposing Duties oil Profits arising from
lYoperty, l ’rofessi.'iis, Trades, and
juices”  t0 tii,, Governor-General for
‘>>8 assent.

e m ig r a t io n  t o  NAT\L.

Sill B A R T L E  F R E R E  waa instruct-
®jj (ou liia own M otion) to tako the
” 'U “ relating to Emigration to tho

‘ ‘tisli Colony o f Natal”  to tho Go-
Vomor-Genorulfor his assent.

S.lLB LAW .

1IA U IN G T O N  moved that a 
^ “ •nmiicaticm received by him fora

6 Government; o f tho North- West- 
er,i 1‘ rovincoa relating to Act I  o f  1815

the lie venue Salo Law passed last
Jro»i’» be laid upon tho table.

Agreed to.

l 'A I ’EU CURRENCY.

M-it. W IL S O N  gave notico that ho
ou‘d, on Saturday, the 28th Instant,

i, ?.Vo *1*0 second reading o f tho Bill
p or the introduction o f a svstem o f

af®r Currency.”
01) Council adjourned nt 4 o’clock

the Motion of the Coinmnnder-iu-

Eaturday, July 28, 1860,

PttESENT :
Woo bio tho Chief Juatico, Vice-President.

tv ']0 H. 1}. IS, i A. Soonco, Esq.,
H.n n* . a»<l
R.Voii '■'“ K1"1'. K*l- Hon’blo Sir M. L.
j | Wolla.

°Mis t a x  a n d  e m i g r a t i o n  t o
NATAL.

X 'C E -P l iU S lD E N T  rend
K°s, inform ing the Legislative

Oomii’ il th>it the Governor General had
assented to the Bill “  for imposing r 
Duties on Profits nrising from Property,
Professions, Trades, and Offices,”  and [. 
the BH1 “  relating to Emigration to  i 
the British Colony o f  Natal,”  I

T ub V IC E -P ltE S I D E N T  regretted ‘ 
to state that Mr. Wilson wus prevented
by indisposition from attending tin*
M oe'ing o f  the Council to-day, and hud :■ 
requested him to postpono tho motion
(which stood in the Orders o f the Day)
for tho second reading o f  the Bill “  to
provido for a Government Paper Cur­
rency”  until next Saturday. There
not being the quorum required by law
for a Meeting o f the Council for tlio
purpose o f  making laws, the Meeting . 
could not proeei.d with tho other
Orders o f  the Day, and must, therefore,
bo adjourned until Saturday u*xt, un- , 
less otherwise e x ’ rosi-ly appointed.
It being con-idered desirable, however,
that tho consideration o f tho- Bill “  to
conso'idato ami amend the law relating
to Stamp Duties”  should be resumed
on Monday or Tuesday evening next,
he (the Vice-President) would suggest
that next Tuesday evening, at half past
8 o ’clock, would be tho more convenient
tiino for Sir Mordaiuit W ells and him­
self to attend.

Tho Council accordingly adjourned nt
half past 11 o ’.clock to next Tuesday
evening, at half past 5 o ’clock, oil tha
Motion o f Sir Bartlo Frero.

Tuesday Evening, July 31, 1860.

P u e s e n t  :

Tho llou ’blc the Chief Jimllco, Vive-I'i csident,
in tlio Chair.

Ilon’Ule Sir 11. ll.K .
Frero,

1U. Hun'blc J. Wilson, 
II. 13. H iuington, Kiel.,

II. Forbos, J2sq,,
A. Sconce, K t|., 

and
Hon Mo Sir M. L.

Wells.

RECOVERY OP RENTS.

T ub CLERIC prcsonted to tho |
Council a Petition from Baneemadhub 1
Mittor, Native Inhabitant o f Goa- 
tulleo, iu /iillah Nuddea, in the P ro­
vince o f Bengal, relative to a modifi­
cation o f Sections X X I 11 and X X X
of A ct X  o f  1859 (to  amend tho law




